IN THE CENTRAL RDMINISTRATIUE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A.1121/93 ' date of decision : 15-9-1993

Between
V. Looke . : Applicant
and

1. Director of Postal Services
Kurnoogl-5

2. Post Master General
A.P. Southern Region
Kurnool-5 :

3. Superintendent of Post UfPices
Kurnool Division T
Kurnool-1

4 .Head Post Master
Head Post 0fFfice ‘
Kurnool-1 s : Respondents

Counsel for the applicant : P.B. Vijayakumar

ARdvocate

Counsel for the respondents ¢+ N.R, Devaraj, Sr. SC
for Central Government

CORAM

HON. MR, JUSTICE V. NEELADRI RAQ, VICE CHIARMAN

HON. MR, P,T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgement

( As per Hon, Mr, Justice V. Neeladri Rao, Vice Chairman ) .

Heard Sri P,8, Vijayakumar, learned counsel f or the
applicant and Sri N.R, Devaraj, learned counsel for the

respondents,
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Copy to:-

Birector of Postal éérvices, Kurnool-S.
Past Master'Genaral, A.p.Southern Region, Kurnool-5.

Superintendent of Post Offices, Kurnool Division,
Kurnool=-1, o : :

4. Head Post Master, Head Post Office, Kurnool-1.
, J« Cne copy to Sri. P.B.Vijaya kumar, advocate, CAT, Hyd.
6. UOne copy to Sri..N.R.Devaraj, S5r. CGSC, CAT, Hyd.
7. 0One copy to Library, CAT, Hyd.
" 99 8. Cne spare copy.
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2. The applicant is an employee of the Head Post OFffice
Kurnocol, He was suspended pending Departmental inquiry as

per orders dated 21-7-1993 of R-4, Charge memo dated

55-8-1993 was issued by R-4. The order of suspension and
charge memo aré_éhailenged in this 0OR. THE applicant sub-
mitted representatibn dated 26-7-1993 to éfS as against B
the order of suspension,

3, We feel that in-the above circumstances, it is just

and proper to direct-R-3 to fbruard the representation dated
26~7-93 of the:applicant to R-1 and the latter has to dis-
pose of the same within tuwo months from the date fEt-is
forwarded to him., R-3 has to forward the same to R-1 within
one week from the date of receipt of ﬁhis order.

4, We Peel that it is not just and proper to consider the
merits in regard to the charges as per charge memo dated

.Tepresented
is Eﬁf:,jﬁﬁ

25-8-1993 as it for the applicabt that he would

' §a
not ask for adjournments in regard to the inguiry, R-4 is
.
directed to appoint an Inquiry Officer at an early date and
the Inquiry had td be completed within six months from the

date of receipt of this order,

S. 0A is ordersd accordingly at admission stage. No costs.

Py N
Mok e
{(P.T. Thiruvengadam) (V. Neeladri Rac)
Member (Admn) - Vice Chairman

[ Dated : Sept. 15, 93

Dictated in the Open Court
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TYPED BY COMPARED BY |
CHECKED BY APPROVE®S BY

IN THE CENT'RAL. ADINISTRATIVE TRIBUNAL
. HYCERABAD BENCH AT HYDERABAD
HEY -y
,‘r i )
THE HON'BLE MR.JUSTICZ V.NBELADRT.RAC,
VICE CHAIRHMAN

THE HON'SLE MR,A.R.GOKTHY : MEMBER(A)

AND
THE HON'BLE MR,T.CHANDFASEKHAR REDDY
MEMBER( JUDL)
AND

THE HON'BLE MR.P,T.RTRUVENGADAM:sM(A)

pated: 2! 7/. _1eg93
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0. 2. No, 4 /Z?,? .
Lo Nog—e (WP, T
Admitted ang Interim dlrect1 ons
issued
\ .
Allowe‘d '
x{sms;d of with directions .
Dismigsed '

Dismissed as withdrawn
. Dismissed for default,
Be:_jected/Ordered

/Nr{rder as to costs.,
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